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Operation Theatres. We are, therefore, taking up both these
DOAs together fcr passing this common order.

2. 0A No.521/2002 deals with the case of the Technical
Assistants, while the other OA, namely, ©OA No.522/2002,
deals with the case of Technical Supervisors, Both the posts
find place in the staff posted in Operation Theatres in
hospitals.,

3. During the CUrrency of the Fourth CPC’s
recommendations, Technical Assistants and Technical
Supervisors were placed in the pay scales of RBs.1400-2300/-
and Rs.1640-2500/- respectively. The still lower post of OT
Technician wWas then placed in the pay scale £ of
R=.1200-2040/-. The post of OT Technician constituted the
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of Hs.5000-8000. That being so, the next higher post
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of Rs.4500-7000/- and similarly the still higher post
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5500-8000. Hence the grievance. The prayer made is
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indicated in the aforesaid Noti wer than
the minimum qualifications of B.Sc plus Diploma/Certificate
recommended by the Fifth CPC. The argument advanced by the
respondents that only those OT Technicians would carry the
pay grade of Rs.5000-8000 who possessed the minimum
qualifications of B.S5c¢ .plus Diploma/Certificate does not
r
hold good. It is, therefore, not in doubt that the post of
0T Technician has indeed been placed in the pay grade of
Rs.5000-8000/-.
3. In order to buttress support for their case, the
applicants have brought to our notice the decision rendered
by +this Tribunal on 30.5.2000 in 0A No. 266/2000. The
Tribunal in that case accepted the plea that those holding
the post of OT Technician are entitled to be placed in the
scale of Rs.5000-8000 w.e.f. 1.1.19826. A Writ Petition
filed against the aforesaid order of this Tribunal has been
dismissed by the High Court. That case related toc the OT
Technicians working in the Safdarjung Hospital which is a
Hospital wunder the Government of India unlike the Hospitals
Y ek one ¥
in which the ©present applicants are working xunder the
Government of NCT of Delhi. It has been correctly argued on
behalf of +the applicants that no distinction can be made
between the pay grades applicable to the same post of OT
Technician on the basis that one is working wuunder the
Government of NCT of Delhi and ~the other under the
Government of India, mordsc because the pay scales_of the
various posts under the Government of NCT of Delhi in the
light of recommendations made by the Pay Commissions are
determined in consultation with the Govt. of India:
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in the pay grade of Rs.6500-10500/-.
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“ across a patent case of anomaly in the fizxation of pay
scales. We are accordingly constrained to interfere in the
matter and we do so not by directing the respondents o
revise the pay scales of the posts of Technical Assistant
and Technical Supervisor to Rs.5500-300/- and
Bs.6500-10500/~- —respectively but by directing them to
consider the matter in the light of the observations made by
s in the body of this order and to reconsider and pass a

va' detailed, speaking and reasoned order as expeditiously as
| possible and, in any event, within a period of three months

from the date of receipt of a copy of this order. We direct
accordingly. While passing the~ orders as above, the
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